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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 7 86/2019

Madansingh Chauhan

Applicant

Versus

State of Rajasthan
Respondent

COMPLIANCE REPORT OF THE HON’BLE TRIBUNAL
ORDER DATED 17.10.2019, ON BEHALF OF
RAJASTHAN STATE POLLUTION CONTROL BOARD.

I, H. R. Kasana S/o Shri Jaimal Kasana, aged 56 years, at
present working as Regional Officer, Rajasthan State Pollution

Control Board, Bharatpur (Raj.) do, hereby submits the compliance

report as follows:-

1) That the Hon'ble Tribunal by order dated 17.10.2019 directed

inter-alia as follows:-

“Grievance in this application is that Bhagwati Stone
Crusher is being operated in Village Subaki, District
Bharatpur, Rajasthan which is located within 200 meters
of the school and close to the habitation. The operation
of the stone crusher is resulting in environmental
degradation and affecting public health.”

2). That the disputed stone crusher ie. M/s Bhagwati Stone
Crusher, Village Jaswar, Tehsil Veir, District Bharatpur is
established at land converted by letter dated 21-02-2005 for
industrial purpose i.e. stone crusher and is having valid
consent to operate dated 26-03-2019 from the State Board.
The photo copy of the land conversion letter dated 21-02-2005
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4)

along with consent to operate letter 26-03-2019 is annexed
herewith and marked as Annexure-1 (Collectively).

That in compliance to the direction passed by this Hon’ble
Tribunal, the officials of the State Board has conducted
inspection and air monitoring of the disputed stone crusher
on 20.09.2019. As per the inspection report the project
proponent has installed covers on vibrating screen, jaw
crusher and granulator;, water sprinkling system & wind
breaking wall; boundary wall and hard surface road has also
been constructed, the project proponent has also done more
than 33% plantation. The photo copy of the inspection report
along with monitoring report is annexed herewith and marked
as Annexure-2.

That the officials of the State Board has conducted inspection
of the disputed stone crusher on 12-03-2020 for verification of
nearest school and habitation around the M/s Bhagwati Stone
Crusher. The photo copy of the inspection report along with
letter dated 12-03-2020 issued by Headmaster of Bal Bharti
Public School and letter dated 12-03-2020 of villager’s of
Jaswar village is annexed herewith and marked as Annexure-
3(Collectively).

That in the light of submissions made herein above, it is
requested that the compliance report may kindly be taken on

record and the original application may kindly disposed of.

s

(H. R. Kasana)

Regional Officer, RSPCB,
Bharatpur
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—_— Reglonal Office Bharatpur
—_— Rajasthan State Pollution Control Board

Reglstere
Flle No ! "

F(Tech)/Mharatpur (Welr
Order No: P (Welr) 7700

201020 L9/Bhavatpur/ 71 1
Unit ta . 10742 PR
M/s Bhagwatl Stone Crushier

(1)/2010-2019/2759-2760

Village- Jaswar , Tehsiliweiy
Di.\trict:illmr.\(pur

o . L‘ n (‘Iﬂ x 3 > - ‘
\ { l ) ¢ hde t L)
;“h ms {3} () L1 “ y l 1 '\th‘”" P 1( J n' ”ll_ "l “ Jever ” n i ) A
N \\ ury . . ! «
Lcl Y \“]'hl ‘ll\'“ '\ 1 L\)“‘l “l l() {}‘“. 1§ |“ l‘:llt || 2'!/‘£/A()lll ]} ‘l \”h‘\' [l“ e l
Si ‘

Consent to Oper:
. ate J) g
perate under the provisions of section 21/(4) of the Alr ([Prevention # Control

of Pollution) Act, 1981, (hereinafer to

, be relerred as the Alr Act) as amended to date and
rules & the orders issued thercunder

Is kercby granted for your Stone Crusher plant

Situs v My - 4
‘ ated at  Village- Jaswar Tehsil:Weir  District:Bharatpur ,  Rajasthan, subject to  the
following conditions;-

1 That this Consent to Operate is valid fora period from 01/05/2019 to 30/04/2024.

5 . .
2 That this Consent is granted for manufacturing / producing  following products / by

products or carrying out the following activities or operation/processes or providing J
following services with capacities given below.

Particular Type ' Quantity with Unit L

STONE GRIT & DUST Product 500.00 TPD

3 That this consent to operate is for existing plant, process & capacity and separate consent
wr =Y to establish/operate is required to be taken for any addition / modification / alterawon in
- process or change in capacity or change in fuel.
4 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G. Set( 160KVA) ACQUSTIC ENCLOSURE

,ADEQUATE STACK

HEIGHT ,
Sqnanie D
e :

Page 1 0f 5 T X
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[ -
| ce gharatp %
chion“l 01 Bﬂard '4255
jutio? " @qDG
. state PO
—_ Rajasthan
“Roogna
oo
SN Roplster 59-2760 -
20120197277 26/03/2017
File No F(Tech)/Mharatpur (Welr) /7061 ) patc: 20 -
OnderNo:  2010-2019/Bharatpur/7 116 rcscribcd vide -
: 42 hn(lﬂ"d‘; i, P Hational Ambient
Unit 1d : 10742 i e < sspct
§ That the Stone Crusher plant wil comply por, 2009 with T
sotficaten N, GSR26() dated 16t Noverte (ssion
Arr Quality Standands, ¢ b fugltive emm?>
6 Thatthe industry shall matain the followiig pollution cmtrol
standards _4__________,-—-—'7 prescribed
Sources of hgitive Pollution Control | Standafd
Emissions Measures parameter |
]
Stone Crushing Unit spM 600 pg/m3 i
1. CONSTRUCTION OF be measured at 3
METALLED OR HARD gistance of 310
SURFACED ROADS WITHIN 10 meters from
THE PREMISES the process

measure

2. Construction of wind
breaking walls

3. Dust containment cum
suppression system for the
equipment

4. Growing of a green belt
along with Periphery

5. Regular cleaning and
wetting of the ground within
the premises

6. Vibrating Screen
Covered

7 That the project proponent shall be liable to remit outstanding consent fee; if any,
on account of lapsed consent period/consent to establish/defauit
period/additional consent fee as and when asked for.

- 8 That the pollution control measures should be installed as per details contained in
guidelines for Abatement of pollution in stone crusher industry issued by the Board
vide letter no. SCMG(Gen-3)/RPCB/307 dated  05/06/2018. The guidelines  are
available on website of the Board (www.rpcb.nic.in).

9 That proponent shall employ the best available techuology and physical
Infrastructure capable of controlling the air pollution during crushing operation,

10 That the total capital cost of the project shall not exceed te Rs. 52,18 Lacs which
includes the capital Investment of land, building & plant & machinery.,

Page 2 of 5
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Reglonal Off1eq Mharatpur
S lln]nslha||SlnluI'nlhlutnn(h:nlru!Ihrurd
o
N
A\ |74
Rogintorad
Flle No ¢ I'(Tvrh)/lﬂmm!mlr(WMr)/’J[lru(1)/2!11"-2[!I')/Z'J.".'I‘Z'IM)
OrderNo: 201820 U/ Mhavcatpur/ 71 14
‘ i 3/ !
W s o7 Dater  26/0:3/2019

U That e

13

14

15

16

17

18

19

20

21

22

23

Page3of5

adequate pollution comral  mieasire  shall be provide av primary,

secomdary | trttary  crushing  unii, vibrwtury  wereens,  grizzlies, belt  conveyors,

storage pile & bing, transfer polnts and g teansportatlon so as to ensure  the
compliance of  (he

standards proseribed  under  Environment  (Protection)
Rules'1986,

That the vaw wtertal shonld be obi
by concerned tompeteny
from fllegal source
proponcent,

That the water Storage facllity shall be provided at the stone crusher site and Its
capaclty shall not o less than 3000 Heers.

That the watey

Aned Tram legal soorces only and get [t verifled
department, In o cuse any stage raw  materlal  procured
s (oungd 10 b used, the sole responsibility will he of the project

used for spraying/sprinkling/  Irrigation  of vegetation planted as
green belt should Preferably be teeated waste water.

That the control emissions of

fugitlve mature from premises of stone crusher unit,
walter

sprinkler  system  shall be Installed at all strategic locations with plant and
machinery ie. into feed hopper, at inlet and outlet of primary and secondary
crusher, at outlet of vibraling screen with all material conveyors and drop point of
dust conveyers ete.

That a sign board showing the name address and capacity of crusher shall be
maintained at the entrance of the premises.

That the premises of the stone crushing industry shall

be clearly demarrated by
fencing/wall.

That no ground water shall be abstracted without prior permission from CGWA.

That the total water consumption shall not exceed 4.0 KLD,

including water for
domestic usage.

Minimum 339% of the area for the stone crusher ir
within and along the boundary of premises to develop a green belt.

That no discharge of the trade effluent shall be made
premises the domestic effluent shall be dispose of into soak pit through septic tank.

That the raw material shall be procured from valid sources as informed to the
Board (i.e. from ML No. 315/04, owned by M/s Bhagwati Stone Crusher) and daily
record of the raw material procured and production shall be maintained by the

industry.

That this consent will not be used as an evidence for ascertaining the land title and

its use.

dustry should be covered by
plantation and at least two rows of tall trees of suitable species should be planted

within or outside the
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Pade No . 8
‘ Reglonal Office Bharatpur o
Rajasthan State Pollution Control Board

Sy ==
Sy =
W =
Rogistorad -
i G C'C")/Rh:n';unm-(\\’l‘h']/?"('(')/21) 18-2019/2759-2760 ';“.-_..,-x
Order Nao L01a.2¢ 19/[;1‘;“.“”““./“ 1o J o 3 -
Unit 1+ o740 Date:  26/03/2019 ,
24 That  the RNt of consent  shan uot absolve the project  proponent  from  making
t‘?nmliancc af  other statutory  ablnions prescribed  under  any  other  law  or
- :;:‘::h::ns af courts or any ather strument foe tye e belng In force. .
- ‘ '© broject proponent shall apply tor Consent 1o Operate under AMr ActAland
26 -i-?::m “‘f'“' out commercial operation only alter Consent to Operate Is gr:mn‘:(l. -
T e this . Consent o Operate s belng  Issued  without physical  verification  /
ospection of unit for adequacy  of p‘ollulion control measures provided and
tompliance of last  consent conditions, And if on verification any violation is
observed, this consent shall be revoked and lepal action shall be initiated ™
accnrdingty‘ . o

2 i ‘
27 That the industry ghan submit application for renewal of consent at least 120 days
before eXxpiry of consent,

28 That, not withstanding anything  provided hercinabove, the State Board shall have power
and reserves its right, as contained under section 21(6) of the Air ACt to review anyone
or all the conditions imposed here in above and to make such variation as 1t deemoed fit
for the purpose of Air Act

29 That the grant of this Consent (g Operate  is issued from the environmental angle onlv,
and does not absolve the project proponent from the other statutery  obhigauons
prescribed under any other law or any other instrument in force. The sole and complete

responsibility  to comply with the conditions laid down in all other laws for the ume-beiny
in force, rests with the industry/ unit/ project praponent.

30 That the grant of this Consent to Operate shall not in any  way, adversely  alfect ar
jeopardize the legal proceeding, if any, instituted in the past or that could  be wnstuituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder. . gl

This Consent to Operate shall also be subject, besides the aforesaid speciic conditions, to

the general conditions given in the enclosed Annexure.  The  project proponent  will  comply

with, the provisions of the Air Act and to such other conditions as my, from time to tme  be
specified, by the State Board under the provisions of the Aoresaid - Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount 0 revocation  of

Consent to Operate and project proponent / occupier shall be lable for legal action under

the relevant provisions of the sald Act(s).

Sgnatira .

Dy luy v e
it i

8
.
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Reglonal OMee Bhaeatpuy

pajasthan State Pollution Control Raared PC&BQ N&- o ?
Royintarnd
: P B At CWVEIIRGU /200020072 750. 741
Vile No e s S At /706
Onler Mo i Pate: /0801y
1’ V2
Unit 1 '

Yourg “dncosroly

Heptonal Offieer] Bharatpur |
Copyv To:-

1 Master Bile,

Hegional Officer{ Bharatpar |

SR

fPage 5of 6 Q. .
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s - Anney ~ 1

Lnspeetion Report Pq:) € Ne-Jo
rhe atoresaid unit way spected by undersigned oy slickus on e 20.09. 2019 lor seriticationn
presentstaus orthe plant & pollution control easures (PCAL installed by the ungt, o
a4 Stlone uu\hln" wnit Comprises o1 duw crusher,
e of mspeetion, unit wis tound voerational.

Fhe unit has installe
Comevors. A Ll installed Granulators, vibrg Ny ~Creen
nevors, A he
The staws of pollution co o

Was as under, pollution control e
LU I Namweor Unit N R T e
R -t'_“‘.\\ M/s. Bhagwati Stone Lnl\hu
I Location - ——
— 1 _-Ccatioy

] Do oF i i———— Village- Jaswar, Tehsil- \\’un Dnl\ Hh unumr T
2L DA olMnspection 20092019
__‘__-‘__; \Jxm ol l R

it repy A Eate=—— SIS T T
\Lﬂ‘“'\‘ Shii Sunil Kumar (Managen), mob-8 107433654

Source  —————_ CRUSHING UNITS

"Ce \ e - e . . ——
% | | ErT : Details of PCM *
. S\ llnmr\ Stor R et T PP G — - -t
| i one Crusher (Jaw Crusher) ir Covered & water sprinkles
;\ml pe—————— N Provided
1 % #t of Primary Stone Crusher Jaw mﬁiu) r Covered & water sprinkles
| 3 [ Outie \ i Provided

tolall Secondara w— — L — P,
| | etolall Secondary Stone ¢y usher(Granulators) ‘ Covered & water sprinkles
[

VT — Provided
] = lnll‘.‘l Oi ltl“'il‘\’ St el L £ —
on y _— —

! e Crusher | Covered & water sprinkies
! . = Provid :d
i ‘ Outlet ol teruary Stone Crusher _ | <

\ Covered & wuter sprinkles
Provided
h——\\ Aer w“’“dm“ inlet of Stone Crusher V Water sprin mkles Provided
\ Whether enclosures ¢ are rigid and fited with sl (_l()smu doors and ‘ T Ve B
€3 ONn exits

. | close-fitting entranc

S I Whether flexible covers installed at entries and exits of the — T Nes =
L _iconvevorsto the enclosure, \ . ’
VIBRATORY SCREENS AND GRIZZLIES UNYT
S.No. | Source { _ Detils of PCM ‘
| Whether wtally enclosed in rigid and rg.\sonablv dust tight housing K\ ' Serevns L.o—\:ﬁdn T #
b2 Whether tlexible covers installed at entries and exits of \he _\ Yes
conveyors to the housing or provided a dust extraction and
collection system
3 Whether ali grizzlies are enclosed on top and from three sidos I " Yes i
L 4 Whether Water sprayers installed at the fching and outlet areas E:_ Pevided B

BELT CONVEVORS

S.No . | Source

L _ beu aily ol o
Whether all transfer points to and from comveyors are enclosed ar \ o
1
==l
=
i

I e

placed within a totally enclosed structure.

{ 2 Whether water spraying system installed. T Y
;> | Does openings for any enclosed structure for the passage of [ Ot
; 1\ conveyors is fitted with flexible seals i o

' , STORAGE PILES AND BINS _
F:Nu. | Source l 132_:'1'?(»1 l’( \1_ _i
o For free falling transfer points from convey ors 1o stock piles the { Funnel tv pe structure provided
| industry has provided L | ‘
) Whether water spraying system provided tw keep the surfuce of all \ Yes
! surge piles and stockpiles of blasted rocks and dgoregates i
L sufficiently wet, | L

e \d{uw{'}‘\
[ ORBRGNRNINIRE. VA% D s v i B B R w e e N
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—_——
wther water spraying sy

T

File Ne.l

stem provided (- l\ccp wel open i g
| stockpiles for " agaregates ol size in N exeess nl 5 .
Whether sto stockpiles of o SIZC OF 1633 a1 i E
piles of aggregates 5 mm e 0 si7e or less are suit: 1bly G ’
}¥' covered ’
5 Whether seattorad wrm— R Y
wether scattered piles are cleaned regular'y i i
——— ~ — ‘#_.-' N SO SO vitin. B eptntnass bt tots rtens - - - N
. - \ R g .1 R oy T T ! '
S.No. | Sou ree \—-\\l 1T l&ﬂl R’\ﬂ\_‘\l'()l(:\ LION S It
| Whetl “Details of l’( M
“hether (e i i [ B
metalled lTlll)rom.h road o site of stone crasher [rom the nearest Hard surlaced 1oad Provided
cd public :d or hare ¥
| [ road is paved of hard surfaced
! 2 \Y |IL[| B X z “
R wr the ) inside th e
the active hayi roads inside the works are adequately RTINS ;
L eted with wyer ' l
3 Whether wl I
er wheel e

amng facilities are provided for deliv

OPERATION A

_§N0. Source

._4

1 [ Uscorvatme o

seof WCUing agents in water yse for spraying
Condition of w

ater spraying systems used for
Waler storage facility at the s,

ery truchs. l No |

ND MAINTENANCE ‘\
PCNI !

No }

dust suppression. Satisfactory :

Provided (Capacity-Approx 3000

of other such Jand
No. of Plants
Area under plantation

I Ltrs.) |
Condition of dust extraction and collection system Satisfactory i
l-lousekccping Satislacrory i
Fencingﬁ"Eoundary wall around the premises Boundary wall provided !

PLANTATION FOR ENVIRONMENTAL CARE
Area ol crusher premises o 1619sgm i
Whether plantation done within premises Yes |
Whether plantation done all along the boundary of the Plantation done within l‘llClU!'\_'”_*“
premises premises. ;
Whether soil in the premises is fit for survival of plant or not. Yes ﬁ*
I plantation done on any other land, ownership rights/ location No B 1

" Approx |80 |

Status of Plants

620sqm
—_—
Satistactory |

|

MATERIAL TRANSPORATION

Sign Board displayed showing the name, addiess and capacity of the
stone crusher industry or not
Valid source for raw material

Permission obtained from CGWA for withdrawal of eround w

excess of 25 KLD.

Status of compliance of EP Act, 1986:-
I Boundary wall has provided around the crusher area,

Unit was operational during inspection, so ambient

There was a DG set of 160KVA, provided with

i bt

acoustic enclosure

C:S

X -~

Ve
:.\\\
4

{Rakesh Gupta)
R.O. RPCB Bharatpur

ater in

air mo.nimrinn W

Yes

From valid source onlv M|
no-315/04

NA

————

|

—_——

as condueted and report attachod

and sufficient stack heialu,

e Hah

(b\u\d\‘m\n eh)
JSO, RPCHB Hlmmlpn:'
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Paje No. j2

o e FORM - X
R.\J‘}:]:I]i[;\l\"‘b l;}.l‘lu POLLUTION CONTROL BOARD
PORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Final Report

Report No. @ 1238
Report On @ 29/09/2019
I hereby certify that I Rajendra S
Scction 29 of the Air (T’.!m‘. .fh“f Singh Meena, State Bourd Analyst duly appoinied under sub Section(2) u
Satvavan Singh, JSO, Bhy r']rl('l‘ 'S: Control of Pollution) Act, 1981 reccived on the 23709720019 fiom vy,
Stone Crushérg P]q’nt- ‘ !thp'll *}\SPCB Bharvatpur - a sumple of Ambient Air Quality of M/S Bl
Collected from AAQM appeer 5y CHUSHer [H0742] ) City- Jaswar Tehsil- Weir , Distriet- Bharatpus
was in 2 condition fir £ PProx. 10 meters away from jaw crusher Collected on Z0/09/2019. The St
> macondition fit for analysis as reported below :-

I further certify th; {

Y that I have analyzed the aforementioned sample on 29/09/2019 and declare the result of the

analysis 1o be as below :-
\
S. No. Parameters sl |
il l SPM pg/m3 e k\

The conditi Ser TR - -
1on of the seals, (astening and container on receipt was as follows : Intact,

S ed-This On 23/09/2019 1l B
BOAR g‘f\/\_\';{L\fST

Rajasthan State Pollution Control Bourd
Regional Office Bharatpur
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Arney~ -
PUQ No , 13

Inspection Report

i dt.
The aforesaid unit was inspected by undersigned Board officials on

ot usher
12.03.2020 for verification of nearest school and habitation around the cr iy
installe
plant, present status of the plant and pollution control measures (PCM) i

by the unit. 4/————«—-—'—7
1 e Crusher

Name of Unit M/s. Bhagwati Ston

i - r
2 | Location N.V.- Jaswar, TEhSil'We’fML
3 | Date of Inspection 12.03.2020
4 | Name of Unit representative | Shri Ramveer Gurjar ([E‘Erf_f)_,_,___,___d—-

During inspection following points were observed-

1. The plant was non-operative during the inspection.
2. The nearest school named ‘Bal Bharti Public School’ is approx 300 m in NE

direction from crusher. The School was closed at the time of inspection.
However Headmaster Mr. Bhupendra Singh has given a certificate that

there is no any objection as well as adverse impact is being observed

during operation of the unit. (Certificate enclosed)
3. The nearest village- Jaswar, is exists approx 1100 m in NE direction. The
villagers have given a statement related to no objection with the operation

of stone crusher. (Statement enclosed)
4. Geographically the crusher is bounded with Rocky hills from three sides

the distance of hill in west direction is approx 200 m and in south direction
is approx 300 m and in east direction is approx 1600 m. These rocky hills
are working as wind breakers for the crusher. ‘
Previously the unit was inspected by the Board Officials on dt.
20.09.2019, the status of PCM and other details are same as earlier. (Copy
enclosed)

2,
(H R Kasand)
R.0. RPCB BRharatpur
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